HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN SABHA TO BE
HELD IN THE HALL OF THE HARYANA VIDHAN SABHA, VIDHAN BHAWAN,
CHANDIGARH, ON MONDAY, THE 23RP AUGUST, 2021 AT 02.00 P.M. : 4

1. QUESTIONS.

Questions entered in the separate list to be asked and answers given.

II. ZERO HOUR.

. CALLING ATTENTION NOTICE.

(i) Calling Attention Notice No. 8

Shri Varun Chaudhary, MLA - to call the attention of the Minister of Education
regarding not providing the School Books to lacs of Students of Class 1% to Class 8™

(i) Calling Attention Notice No. 19

Smt. Kiran Choudhry, MLA - to call the attention of the Chief Minister regarding.
acute shortage of drinking water in Bhiwani District.

PRESENTATION OF SUPPLEMENTARY ESTIMATES FIRST INSTALMENT)

FOR THE YEAR 2021-2022 AND THE REPORT OF THE COMMITTEE ON

ESTIMATES THEREON. ) ‘

(i) . THE FINANCE MINISTER to present the Supplementary Estimates
: (First Instalment) 2021-2022.

Iv.

(i1) THE CHAIRPERSON, to present the Report of the Committee on
COMMITTEE ON Estimates on the Supplementary Estimates
ESTIMATES (FiI'St Instalment) 2021-2022.

‘ V. SUPPLEMENTARY ESTIMATES (FIRST INSTALMENT) 2021-2022.

’ 1. Discussion on the Estimates of expenditure charged on the revenue of the State.

‘ : 2. Discussion and Voting on the Demands for Supplernentary Grants.

Demand A MINISTER  to move that a supplementary sum not exceeding  Supplementary
No. 1 Estimates

%13,95,88,000/- for revenue expenditure be granted to the 02122
Governor to defray charges that will come in the course of ~ (1* Instalment)
] Page 1-2

payment for the year ending 31" March, 2022 in respect
of Demand No, 1-Vidhan Sabha,

Demand ~AMINISTER  to move that a supplementary sum not exceeding  Supplementary

No.2 %18,37,90,000/- for revenue expenditure be granted to the gggrlrjgtzes
Governor to defray charges that will come in the course of  (1¥ Instalment)
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payment for the year ending 31 March, 2022 in respect

of Demand No. 2-Governor and Council of Ministers.




Demand
No. 3

Demand
No. 4

Demand
No. 5

Demand
No. 6

Demand
No. 7

Demand
No. 8

Demand
No. 9

Demand
No. 10

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

- A MINISTER

—
to move that a su;ﬁementary sum not exceeding
{36,36,50,000_/— for revenue expenditure be granted to the
Governor to defray charges that will come in vthe course of
payment for the year ending 31* March, 2022  in respect

of Demand No. 3-General Administration,

to move that a supplementary sum not exceeding
¥856,30,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31* March, 2022 in
respect of Demand No. 4-Revenue, ’

to move fthat a supplementary sum not exceeding
¥36.40,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31* March, 2022  in respect

of Demand No. 5-Excise and Taxation.

to move that a supplementary sum not exceeding
%9,04,99,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022  in respect

of Demand No. 6-Finance.

to move that a supplementary sum not exceeding
%70,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022 in respect

of Demand No. 7-Planning and Statistics.

to move that a supplementary sum not exceeding

%104,50,00.000/- for  revenue expenditure  and

¥1185,98,34,000/- for capital expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022

in respect of Demand No. 8-Buildings & Roads.

to move that a supplementary sum not exceeding
2114,95,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 315t March, 2022

in respect of Demand No. 9-Education.

to move that a supplementary sum not exceeding
£36,50,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022 in respect
of Demand No. 10-Technical Education.

Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
2021-22

(1% Instalment)
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Supplementary
Estimates
2021-22

(1% Instalment)
Page 16-20

Supplementary
Estimates
2021-22

(1 Instalment)
Page 21-28 )

Supplementary
Estimates
2021-22

(1** Instalment)
Page 29-32

1

Supplementary
Estimates
2021-22

(1* Instalment)
Page 33-36

Supplementary
Estimates
2021-22

(1*" Instalment)
Page 37-39

‘Supplementary

Estimates
2021-22

(1* Instalment)
Page 40-42



Demand
No. 11

Demand
No. 12

Demand
No. 13

Demand
No. 14

Demand
No. 15

Demand
No. 16

Demand
No. 17

Demand
No. 18

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

* A MINISTER

A MINISTER

— ; ~~

to move that a supplementary sum not exceeding

?82371,‘00,000/— for capital expenditure be granted to the

Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 11-Sports and Youth Welfare,

to move that a supplementary sum not exceeding
%4,65,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022 in respect
of Demand No. 12-Art & Culture,

to move that a supplementary sum not exceeding

3571,41,50,000/-  for

7100,00.00,000/- for capital expenditure be granted to the

Governor to defray charges that will come in the course of

revenueé  expenditure  and

payment for the year ending 3 1* March, 2022 in respect
of Demand No. 13-Health.

to move that a supplementary sum not exceeding
%68,00.000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect

of Demand No. 14-Urban Development.

to move that a supplementary sum not exceeding
1422.21,93.000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 3 1% March, 2022

in respect of Demand No. 15-Local Government.

to move that a supplementary sum not exceeding
%45.00,000/- for revenue expenditure and ¥3.40,00,000/-
for capital expenditure be granted to the Governor to
defray charges that will come in the course of payment for
the year ending 31% March, 2022 in respect of Demand

No. 16-Labour.

to move that a supplementary sum not exceeding
228,30,43,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022 in respect

of Demand No. 17-Employement.

to move that a supplementary sum not exceeding
£250,00,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the

course of payment for the year ending 31 March, 2022

in respect of Demand No. 18-Industrial Training.

Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
2021-22

(1*" Instalment)
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Supplementary
Estimates
2021-22

(1 Instalment)
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Supplementary
Estimates
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(1* Instalment)
Page 61-63

Supplementary
Estimates
2021-22

(1% Instalment)
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Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
2021-22

(1* Instalment)
Page 69-71



Demand
No. 21

Demand
No. 22

Demand
No. 23

Demand
No. 24

Demand
No. 27

Demand
No. 30

Demand
No. 31

Demand
No. 32

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

-

to move that a supplementary sum not exceeding
2208,12.31,000/-  for

22.89.95.000/- for capital expenditure be granted to the

revenue  expenditure  and
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand No. 21-Women and Child Development.

to move that a supplementary sum not exceeding
109,74.,08.,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of

payment for the year ending 3 1* March, 2022 in respect of

Demapd No. 22-Welfare of Ex-Servicemen.

to move that a supplementary sum not exceeding

¥501,00,00,000/- for capital expenditure be granted to the

. Governor to defray charges that will come in the course of

payment for the year ending 31 March, 2022  in respect
of Demand No. 23-Food & Supplies.

to move that a supplementary sum not exceeding
%15.00,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect
of Demand Ne. 24-Irrigation.

to move that a supplementary sum not exceeding
2108.03,63,000/- for revenue expenditure and
%50,00,00,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022 in respect

of Demand No. 27- Agriculture.

to move that a supplementary sum not exceeding

%58,70.00,000/- for revenue expenditure be granted to the

) RCASLEALLALL A AL

Governor to defray charges that will come in the course of
payment for the year ending 31 March, 2022 in respect
of Demand No. 30-Forest & Wildlife.

to move that a supplementary sum not exceeding
%1,70,64,000/- for revenue expenditure be granted to the
Governor to defray char;eévfh;t will come in the course of
payment for the year ending 31* March, 2022 in respect

of Demand No. 31-Ecology & Envirgnment.

to move that a supplementary sum not exceeding
2292.,37,00,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the

course of payment for the year ending 31* March, 2022

in respect of Demand No. 32-Rural and Community

Development.

Supplementary
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Supplementary
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Supplementary
Estimates
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Supplementary
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Demand
No. 34

Demand
No. 35

Demand
No. 36

Demand
No. 37

Demand
No. 38

Demand
No. 39

Demand
No. 40

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

A MINISTER

—5—

to move that a supplementary sum not exceeding

%65,11.00,000/- for revenue expenditure and
3259.59,00,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect

of Demand No. 34-Transport.

to move that a supplementary sum not exceeding
248.25,000/- for revenue expenditure and ¥17,35,40,000/~
for capital expenditure be granted to the Governor to
defray charges that will come in the course of payment for
the year ending 31% March, 2022 in respect of Demand

No. 35-Tourism.

to move that a supplementary sum not exceeding
1276,10,65,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022

in respect of Demand No. 36-Home.

to move that a supplementary sum not exceeding
%1,15,00,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 31% March, 2022 in respect

of Demand No. 37-Election.

to move that a supplementary sum not exceeding
%442.55,00,000/-  for
¥858.45,00,000/- for capital expenditure be granted to the
Governor to defray charges that will come in the course of

revenue  expenditure  and

payment for the year ending 31% March, 2022 in respect
of Demand No. 38-Public Health amd Water Supply.

to move that a supplementary sum not exceeding
58,29,00,000/- for revenue expenditure be granted to the
Governor to defray charges that will come in the course of

payment for the year ending 31% March, 2022 in respect

of Demand No. 39-Information and Publicity.

to move that a supplementary sum not exceeding
¥2894,80,50,000/- for revenue expenditure be granted to
the Governor to defray charges that will come in the
course of payment for the year ending 31% March, 2022

in respect of Demand No. 40-Energy & Power.

Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
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(1*" Instalment)
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Supplementary
Estimates
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Supplementary
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Supplementary
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A MINISTER

to move that a supplementary sum not exceeding

Governor to defray charges that will come in the course of

payment for the year ending 31% March, 2022 in respect

Governor to defray charges that will come in the course of

Demand

No. 42 . '
%18,00,00.000/- for revenue expenditure be granted to the
of Demand No. 42-Administration of Justice.

Demand A MINISTER  to move that a supplementary sum not exceeding

No. 43 22.30,00,000/- for revenue expenditure be granted to the
payment for the year ending 31% March, 2022 in respect
of Demand No. 43-Prison.

Demand AMINISTER to move that a supplementary sum not exceeding

No. 45

?548,78,00,000/— for capital expenditure be granted to the
Governor to defray charges that will come in the course of
payment for the year ending 3 1% March, 2022 in respect

of Demand No. 45-Loans and Advances by Sta,jg

Supplementary
Estimates
2021-22

(1* Instalment)
Page 116-118

Supplementary
Estimates
2021-22

(1* Instalment)
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Supplementary
Estimates
2021-22

(1* Instalment)
Page 121-124

3 Government.

VL. LEGISLATIVE BUSINESS.
(i) (Bills to be introduced)

1. The Panchkula Metropolitan A MINISTER
Development Authority Bill,

2021

2. The Haryana Goods and Services A MINISTER
Tax (Second Amendment) Bill,
2021

3. The Haryana Public Examination =~ A MINISTER

(Prevention of Unfair Means)

Bill, 2021

(ii) (Bills for consideration and passing)

1. The Haryana Management of A MINISTER
Civic Amenities and
Infrastructure Deficient
Municipal Area (Special
Provisions) Amendment Bill,
2021

2. Maharishi Balmiki Sanskrit A MINISTER

University, Kaithal

(Amendment) Bill, 2021

3. The Haryana Lokayukta A MINISTER

(Amendment) Bill, 2021

to move for leave to introduce the Panchkula
Metropolitan Development Authority Bill;

Also to introduce the Bill.

to move for leave to introduce the Haryana Goods
and Services Tax (Second Amendment) Bill;

Also to introduce the Bill.

to move for leave to introduce the Haryana Public
Examination (Prevention of Unfair Means) Bill;

Also to introduce the Bill.

to move that the Haryana Management of Civic
Amenities and Infrastructure Deficient Municipal
Area (Special Provisions) Amendment Bill be taken
into consideration at once;

Also to move that the Bill be passed.

to move that Maharishi Balmiki Sanskrit University,
Kaithal (Amendment) Bill be taken into
consideration at once;

Also to move that the Bill be passed.

to move that the Haryana Lokayukia (Amendment)
Bill be taken into consideration at once;

Also to move that the Bill be passed.



4. The Haryana Enterprises
Promotion (Second Amendment)
Bill, 2021

5. Pandit Lakhmi Chand State
University of Performing and
Visual Arts, Rohtak
(Amendment) Bill, 2021

6. The Right to Fair Compensation
and Transparency in Land
Acquisition, Rehabilitation and
Resettlement (Haryana
Amendment) Bill, 2021

CHANDIGARH:
THE 20™ AUGUST, 2021.

—F -

A MINISTER

A MINISTER

to move that the Haryana Enterprises Promotion
(Second Amendment) Bill be taken irto
consideration at once;

Also to move that the Bill be passed.

to move that Pandit Lakhmi Chand State University
of Performing and Visual Arts, Rohtak (Amendment)
Bill be taken into consideration at once;

Also to move that the Bill be passed.

A MINISTER

to move that the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation
and Resettlement (Haryana Amendment) Bill be
taken into consideration at once;

Also to move that the Bill be passed.

RAJENDER KUMAR NANDAL,
SECRETARY.
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